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from the list of Scheduled Castes in Gujarat
except those in Dang district and 1 request
the Hon. Home Minister to introduce a Bill
in the current session of Lok Sabha for this

purpose,

(lii) Need to protect creps from wild
animals and also to preserve the

latter
DR. CHANDER SHEKHAR
TRIPATHI (Khalilabad) : Mr. Deputy

Speaker, Sir, I want to raise the following
matter in the House under rule 377.

The incidents of damage to crops by wild
animals have become very common in various
parts of the country. Such complaints are
particulary more in the areas where agricul-
tural land is located around the forssts. For
instance, most of the crops of the farmers in
Basti and Gonda districts in Uttar Pradesh
are destroyed by the wild animal called ‘Neel
Gai’ (antelope). The number of antelopes in
this area has increased to such an extent that
it has become a formidable problem for the
farmers to protect their crops. Howsoever
intensive the protective measures they may
take, somc damage is unavoidable. Some-
times, it has been noticed that the farmers
kill such wild animals ina bid to protect
their crops. These wild animals are rare ani-
mals and Government are spending lakhs of
rupees every year to increase their population.
Thus, on the one hand, the crops of the
farmers are being damaged and on the other,
these rare wild animals in the country are
being killed.

Therefore, 1 request the Hon. Minister
that while there is need to save the farmers
from such damage, it is also necessary to
take concrete steps to protect these rare wild

~animals and as such I hope that Government
‘would take necessary steps to save the crops
as well as such rare animals.

(iv) Need to restore regular power supply

to the Gorakhpur Fertiliser Plaat

SARI MADAN PANDEY (Gorakhpur) :
Mr. Deputy Speaker, Sir, I want to raise the
following matter in the House under rule
371. -

The role of fertilizers and irrigation in
inoreasing food  production ‘and bringing
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agricultural revolution in the country is very
vital.  If uninterrupted power supply is
assured for the fertilizer plants, we can have
considerable increase in food production and
the foreign exchange being spent on import
of fertilizers can be saved. I have come to
know that Gorakhpur Fertilizer Plant is be-
ing subjected to drastic power cuts and the
production has come to a halt. Moreover,
the workers are also facing the threat of lay-
off. This plant used to get 53 M.V.A. of
power which was reduced by 60 per cent on
21.2.85. In spite of efforts, 30 per cent power
cut continued till 7.3,85, and on 25th March,
the entire power was cut. Again, on 7.4.85,
10 M.V.A, of power was supplied. When I
met the Hon. Energy Minister, the supply
was raised to 25 M.V.A. from 10.4.85. The
plant has suffered a loss of Rs. 3.5 crores
and 28,000 tonnes in terms of production till
13th April.

Therefore, through this notice, 1 requested
the Central Government to intervene in the
matter immediately to ensure uninterrupted
power supply to the plant and, if necessary,
power should be arranged from the neigh-
bouring States also.

[English)

(v) Need to have a Time Scale of Pay
for employees of the NTC show-
rooms of Tamil Nadu

DR. A. KALANIDHI (Madras Central):
There are about 500 employees working in
the Showrooms of the NTC in Tamil Nadu.
They are being paid only consolidated salary.
They are not given the time scale of pay as
is being given to those émployed in the NTC
factories. 1 understand that the employees
of the Patna Division NTC showrooms are
being given time scale of pay. Why is a
uniform policy not followed in the fixation
of time-scale of pay to the workers of NTC
showrooms in India ? These showroom em-
ployees are also working just like any other
employee of the Central Government, and its
undertakings. When one division of NTC
is paying time-scale of pay to its showroom
employees, the other division of NTC in
Tamil Nadu has no reason to deny it to its
employees. In these circumstances and in
view of the fact that India is one and there
should oot be any discrimination with refer-
ence to race, region, caste, etc., I request the



